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general office building and made an abortive 
attempt to ransack the same. The mob was, 
however, kept in check by the Project 
engineers through tactful handling of the 
situation. Thereafter the mob moved towards 
the township in a threatening manner. 
However, another contractor who knew their 
language met them on the way and did his 
best to pacify them. In the meanwhile Armed 
Pol ce arrived at about 1.30 P.M. and the lnob 
is said to have dispersed thereafter. • 

As a result of the mob action in the morning 
of March 12, 1963, 17 persons, all of whom 
were employees of the contractor, sustained 
grievous injuries. The injured persons are re-
ceiving treatment. Besides the injured, 3 dead 
bodies of the employees of the contractor were 
also found. It is further reported that two of 
the men that were admitted to the District 
"Hospital at Chaibasa in the evening of March 
11, 1963, succumbed to their injuries. The 
General Manager of the Project has stated that 
the Police of the adjoining districts in the 
States of Bihar and Orissa were contacted as 
soon as the trouble broke out and that the 
matter is now being investigated by the 
authorities o1 these States. 

The situation is now reported to be under 
control and work has been partially resumed. 
No damage to Project property has been 
reported. The General Manager has also stated 
that no Project employee has either been  
injured  or otherwise involved. 

Telephone and telegraph links are reported 
to have been cut off by the mob and it has so 
far not been possible to establish direct 
contact with the local authorities for 
ascertaining fuller details. The Minister of 
Mines and Fuel who is now in Calcutta is 
taking steps to get in touch with the Project 
authorities and may, if necessary, make a 
detailed report to the "House after his return to 
Headquarters. 

! I 

SHRI FARIDUL HAQ ANSARI (Uttar 
Pradesh): I want to know whether the 
Government has made sufficient 
arrangements so that violent incidents may 
not happen there now. 

SHRI R. M. HAJARNAVIS: I believe this 
primarily is within the charge and jurisdiction 
of the State Governments and I am sure that 
they are quite alive to their responsibilities. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 

The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI AKBAR ALI KHAN) .  in the Chair. 

THE      APPROPRIATION (RAIL- 
WAYS)  No. 2 BILL, 1963—continued;. 

DR. SHRIMATI SEETA PARMANAND: Mr. 
VieVChairman, when we adjourned for lunch 
I was referring to the losses incurred by the 
Railways on goods. I was mentioning some of 
the reasons. One of them, as I said, was the 
bad handling of articles by the railway staff, 
etc. and also losses and relays in the delivery 
of goods. Incidentally I was referring to this 
that some sort of co-ordination in this respect 
in starting bus services by the Railways 
themselves would make up to some extent 
these losses. The losses are not only with 
respect to goods but also they are incurred 
sometimes on short road connections where so 
many local, either State Transport buses or 
ordinary private buses are running. So, 
Railways could easily mop up some of these 
earnings by running some of these buses. It 
will not only be for getting earnings but also 
for the convenience of passengers, in order to 
connect two links of a railway where they 
have no services frequently. 
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[Dr. Shrimati Seeta Parmanand.] While 
referring to bad handling of passengers' 
luggage, I would like to mention that as a 
result passengers are inclined to carry huge 
boxes in their compartments because there is 
so much of theft taking place usually between 
the time the luggage is put in the brake-van 
and it is taken out at the connecting junctions 
or stations, tn spite of the amenities provided 
by the Railways to book luggage of First 
Class passengers in advance, very often the 
First Class compartment is reduced to a brake-
van itself. Passengers carry huge boxes in the 
compartment. If I may make a suggestion, I 
would suggest that by and by there should be 
only boxes up to a height of ten inches—10 
1|2 inches is the height of the berth I find—
which could be allowed to be kept in the 
compartment, so that the space, in between 
the berths is available for movement. One can 
easly imagine the plight of people who have 
to get down from an upper berth at night, 
sometimes in darkness, to go out, in case they 
fall down and get hurt by the corners of these 
huge trunks. 

I would also mention here that some 
arrangements in big cities should be made now 
for sending luggage in advance as is done in 
other countries. Tn England there was what 
was called Carter Pattersons who collected the 
luggage in advance from the passenger's house 
and also delivered it to the passenger in his 
house. That could be done here only if the 
Railway staff are held responsible for handling 
the luggage properly and there is no pilferage 
on the way. I think in cities like Bombay, 
Calcutta and Dellr, where the suburbs have 
spread out far and wide and where it is beyond 
the means of ordinary people to take taxis to 
carry their luggage, this amenity is very 
necessary. 

I would now refer to railway quarters. 
Reference has already been made by a 
Mem.b«r who spoke a little earlier. When so 
much money is being spent on big stations 
and other railway buildings, there is no reason 

why an attempt should not be made to see that 
every working member of the staff, at least 
those engaged on railway stations, gets a 
quarter. There are so many stations where 
these amenities are not existing and this leads 
to d scontent. Similarly, electricity 
connection, where the line is provided for the 
last several years, is not given from the main 
road to the railway station. My point in giving 
specific instances is not to show that I am 
interested only in certain localities. These are 
only examples because it is not possible to 
give an exhaustive list. If such things exist in 
certain areas, it is possible that they exist in 
other areas also. I would mention that there is 
a station called Sausar where for the last seve-
ral years it has not been electrified. Electricity 
from Khapar-Kheda line is available. It is only 
at a distance of ten minutes' walking. This 
would mean an amenity for people going from 
that station through thick grass-growth during 
the monsoon. The railway station has not been 
connected with electricity. Similarly, railway 
quarters also could be easily given electricity 
when we are laying stress on giving electricity 
even to villages. 

Now, I would like, lastly, to mention only 
two points. One is about the need to revise or 
review railway catering. There have been 
complaints that in spite of the policy that is 
adopted huge losses are incurred. The earlier 
idea was to give amenities and to remove 
monopolies and the catering policy was 
revised. That has again. I think, been forgotten. 
We would find many instances where these 
monopolies, by giving more than one station to 
a person, are coming back. The idea was to 
give only one stat'on to one person. If that' is 
the idea, it should be strictly followed and 
people with experience should be given this. 
Again, I will give you one instance to show 
how people from a far distance, because of 
nepotism, are given stat:ons which are 
hundreds of miles away from their place of 
residence. If I may mention, Khirsadoh is a 
station on the South Eastern Rail- 
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way between Chhindwara and Para-sia. That 
caterer is from Calcutta or some such place. I 
do not knew, why local people should not be 
given a chance, why in the absence of good 
service they should not be changed. Again, it 
is difficult to understand it. I for one have 
always held that it is necessary to give two or 
three stations to a man, so that if he loses on 
one, he may make good on the others. But as 
was stated, the Railways' policy was to give 
only one station. I have no objection, if you 
find the people. Do that. Similarly, it is very 
wrong to allow competition between railway 
catering and the local people in their vending. 
Neither the one is able to raise the standard 
nor the other able to make any profit or at 
least run it economically. And that is the 
reason why railway catering is losing. 

Lastly—I am finishing—it is no use the 
Public Accounts Committee sitting and 
passing certain strictures on the various 
defects and bad administration in the various 
Ministries and the Railways are one of them. 
Year in and year out so many cases have been 
pointed out of action having been delayed 
aga;nst guilty officers. The excuse for not 
taking any action is that the officer has 
retired. Usually a long time is wasted in 
deciding whether departmental action should 
pie-cede court action or vice vprsa. Then, the 
papers are said to be lying with the lawyers 
and so on. My suggestion is that as the period 
of retirement of a particular officer is known, 
action should be taken long in advance and in 
no case should promotion be given to officers 
against whom cases are penning. If the officer 
is not found guilty, then promotion could be 
given with retrospective effect. Strangely 
enough the reply given by the Chairman, 
Railway Board, on one or two occasions has 
been that until a man is proved guilty we 
consider him to be innocent and so we allow 
him pro-mot on in spite of so many adverse 
reports. The Railways proceed to court  
because  they    believe  in these 

reports. Giving promotion, if not putting the 
man under suspension, is something which is 
very difficult to prove against standards of 
goods administration. I would, therefore, 
suggest—this is not, of course, a suggestion to 
the Railway Ministry but to the House and the 
Chairman—that we should have at least one 
report once a year of the P.A.C. taken up on 
the floor of the House for discussion, so *nat 
the exact points which are detected by audit 
could get full lime-iigm. Then alone there will 
be room for improvement. At present they are 
not brought forward before the House and the 
officers feei that they need not mind 
whatsoever be the strictures made by the 
Public Accounts Committee. I feel we have to 
justify the stand taken by the P.A.C. on these 
things. It is very necessary to debate at least on 
Railway Report every year in both Houses. 
That House may discuss another report. I have 
given a similar suggestion during the Budget 
discussion with regard to the' reports of other 
Ministries. 

Tn?nk you very much. 
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"It has been represented that persons 
belonging to the Scheduled Castes who are 
posted at places far off from their home 
town, experience considerable difficulties 
especially in hiring    residential accom- 

modation. It has been suggested that the 
transfer of such employees should be 
confined to their native districts, or 
adjoining districts or places where the 
Administration can provide quarters. 

The Board desire that the above 
suggestions should be followed as far as 
practicable subject to exigencies of 
service." 

"fjr providing the quarters with special 

favour to the employees belonging tc 
Scheduled Castes and Tribes.'' 
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"Clerical staff.—Only 4 men have been 
upgraded under the above reservation 
throughout the Railway which comes to 
hardly 2 per cent. 

Cotumcrcial staff.—Only 2 men have 
been upgraded throughout the Railway 
which comes to 1£ per cent. 

Operating stajj.—Three men have been 
upgraded throughout the Rail-   i way which 
comes to 2 per cent. 

Mechanical staff.—Only one man has 
been upgraded as yet where there are a 
number of vacancies, and it comes hardly 
to 1 per cent. throughout the Railway. 

GazeUed rank.—Only one man has 
been promoted as yet." 

"Our scale of pay was Rs. 75/- to Rs. 
120/-. From January, 1962 a new scale of 
pay was enforced on us by virtue of which 
our emoluments were reduced by Rs. 10/- 
to Rs.   15/-.    (New    scale Rs.   60/- to 
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Rs. 130/-.) From January, 1962, aU of us 
are being given our pay in lesser amount by 
Rs. 10/- to Rs. 15/-than we used to draw 
before January, 1962. According to the Pay 
Commission's Award, all other staff got an 
increment in their emoluments and also 
considerable sums in arrears, while we, 
serving the three departments of the 
Railway through nerve-breaking and in-
human labour, were rewarded with a pay-
cut." 

 

"The zonal authorities have ordered us to 
be treated under hours of employment 
regulation. Nothing has been done up till 
now. We are still made to work 150 hours 
(7 days) continuously at a stretch, without 
rest or sleep with only 24 hours' rest in 15 
days." 

 



3251   Appropriation (Railways)   f 18 MAR. 1963] No. 2 Bill, 1963        3252 

 
|-[ ] English translation. 
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"It has been represented that persons 
belonging to the Scheduled Castes who are 
posted at places far off from their home 
town, experience considerable difficulties 
especially in hiring residential accommo-
dation. It has been suggested that the 
transfer of such employees should be 
confined to their native districts, or 
adjoining districts', or places where the 
Administration can provide quarters. 

The Board desire that the above 
■suggestions should be followed as far as 
practicable subject to exigencies of 
service." 

"for providing the quarters with special 

favour to the employees belonging to 
Scheduled Castes and Tribes." 

 

"Clerical Staff.—Only 4 men have been 
upgraded under the above reservation 
throughout the Railway which comes to 
hardly 2 per cent. 

Commercial Staff.—Only 2 men have 
been upgraded throughout the Railway 
which comes to 1J per cent. 

Operating Staff.—Three men have been 
.upgraded throughout the Railway which 
comes to 2 per cent. 

Mechanical Staff.—Only one man has 
been upgraded as yet where there are a 
number of vacancies, and it comes hardly 
to 1 per cent throughout the Railway. 

Gazetted rank.—Only one man has been 
promoted as yet." 
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"Our scale of pay was Rs. 75/- to Rs. 
120/-. From January, 1962 a new scale of 
pay was enforced on us by virtue of which 
our emoluments were reduced by Rs. 10/- to 
Rs. 15/- (New scale Rs. 60/- to Rs. 130/.) 
From January, 1962, all of us are being 
given our pay in lesser amount by RE. 10/- 
to Rs. 15/- than we used to draw before 
January, 1962. According to the Pay 
Commission's Award, all other staff got an 
increment in their emoluments and also 
considerable sums in arrears, while we, 
serving the three departments of the 
Railway through nerve-breaking and 
inhuman labour were rewarded with a pay-
cut." 

"The zonal authorities have ordered us to 
be treated under hours of employment 
regulation. Nothing has been done up till 

now.   We are 

still made to work 150 hours (7 days) 
continuously at a stretch, without rest or 
sleep with only 24 hours' rest in 15 days." 
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SHRI P. N. SAPRU (Uttar Pradesh): Sir, I was 
rather surprised that Shri Avinashilingam 
Chettiar should have introduced an element of 
North-South controversy regarding the   matter 
of ticketless travel.   I have always credited 
him with being completely impartial as 
between the North and the South.   I    would    
just    invite    your attention to a few figures 
which would show that the South in this matter 
is not as blameless as he would make it out   to   
be.   The   total   number   of ticketless 
passengers   during   1961-62 was 79,95,097 
and the amount realised was Rs. 2,03,40,547.   
Now, the number of passengers detected 
travelling without tickets    on the   Central 
Railway was 9,31,174 and the amount realised 
was Rs.    24,51,212.   On    the Eastern 
Railway, the number was 6,56,820 and the 
amount realised was Rs. 21,38,859. On    the   
Northern   Railway   it   was 19,55,624 and the 
amount realised was Rs.  46,75,074.   On  the 
North Eastern Railway the number was 
9,92,907 and the amount realised was Rs. 
17,76,862. 

On the Northeast Frontier Railway, their 
number was 3,85,324 and the amount realised 
was Rs. 9,54,722. On the Southern Railway, 
the number was 11,55,472 and the amount 
realised was Rs. 29,56,272. On the South 
Eastern Railway the number of passengers 
detected travelling without tickets was Rs. 
2,83,523 and the amount realised was Rs. 
8,45,681. On the Western Railway the number 
was 16,34,253 and the amount realised was 
Rs. 45,41,865. The total amount realised was 
Rs. 2,03,40,547. There was an increase in the 
amount realised this year. 

Now, these figures will show that the South 
is not as good or as clean in this respect as 
Shri Avinashilingam Chettiar made it out to 
be. I do not wish this question to be looked 
upon as a question of North versus South. This 
is a question of common interest respecting 
the entire country and the ticketless traveller 
has got to be dealt with severely. If necessary, 
the law should be made more stringent and the 
Administration is to be congratulated on 
realising a greater amount this year than in the 
previous years. 

SHRI RAMPRASANNA RA\ (West 
Bengal): Who supplied you with the figures? 

SHRI P. N. SAPRU: Well, I am indebted to 
Shri Shah Nawaz Khan whom I asked for 
those figures to be supplied, when the 
statement was made by Shri Avinashilingam 
Chettiar. 

SHRI N. M. LINGAM: You have stolen the 
thunder from the   Minister. 

SHRI P. N. SAPRU: I would like to refer to 
the question of the constitution of the Railway 
Board. The Railway Board, I find, was 
constituted by an Act of 1905; I have got it 
before me, it is Act No. 4 of 1905. Now, I do 
not know whether any powers have been 
delegated to the Railway Board under the 
rules and, if so, what those powers are. I do 
not know what the functions of the Railway 
Board are.   There was at one time, as   you 
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[Shri P. N. Sapru.] will remember, Sir, a 
proposal    that there should be a statutory 
Railway Authority.     That  proposal,  I     
think, was rightly turned down by the fra- 

mers of our    Constitution.  I 3 P.M.    
am    not suggesting    that we 

should revive the statutory railway 
authority, but I think a clearer definition of 
what the functions of the Railway Board are is 
indicated. I find* Sir, that there are ten 
Members of the Railway Board including or 
exclusive of—I am not quite sure, perhaps 
exclusive of a Financial Commissioner, and I 
find that the Railway Board has a Labour Wel-
fare Adviser. Now, Sir, it is one of my fads—
you might like to look upon it as a fad—that 
the worker should be more directly associated 
with the management than is the case at pre-
sent. I visualise a type of socialism in which 
the workers shall own and run their own 
factories, their own industrial undertakings, 
and it is from that point of view, in my 
opinion, desirable that there should be a more 
formal association of labour with the Railway 
Board. I would therefore plead for the co-
option of a labour leader to represent labour on 
the Railway Board. It is unfortunate that there 
is disunity in trade union ranks; otherwise I 
would have suggested that this Member should 
be selected by the trade unions themselves. 

I now pass on, Sir, to another aspect of the 
question, on which I had something to say in 
my speech on the Railway Budget. I am 
referring to the Railway Service Commission. 
That Railway Service Commission, I think, is 
responsible for selecting and interviewing 
candidates for Class III appointments. Now 
this Railway Service Commission has no 
statutory basis, and the suggestion that I put 
forward was that this Railway Service 
Commission should have a statutory basis. I 
further pointed out the desirability of vesting 
this Railway Service Commission with 
authority similar to that enjoyed by the Union 
Public Service Commission in regard to Class 
III and Class IV employees.    At    the 

moment Class I and Class II employees are at 
an advantage. They have; the Union Public 
Service Commission to safeguard their 
interests where questions of discipline are 
concerned; they can make appeals or 
memorials or applications to the Union Public 
Service Commission. Now, as suggested by 
the Kunzru Committee, I am all in favour of 
greater decentralisation of authority; I am in 
favour of giving to senior supervisors and the 
divisional staff greater control over their 
railway employees. I am fo'r more effective 
and more speedy action against railway 
employees who misbehave, but I want a 
legitimate safeguard to be inserted to protect 
their interests. And while I am prepared to 
support the Kunzru Committee's 
recommendations—I have read those 
recommendations with the respect which is 
due to a report which emanates from Mr. 
Kunzru as Chairman, while I am in favour of 
the Kunzru Committee's recommendations in 
regard to greater decentralisation or authority 
in this matter, I would like our Class HI 
employees and our Class IV employees, to be 
provided with a certain amount of protection 
against the vagaries of Railway administration. 
I do not think that it is fair for us who profess 
to be for a socialist State to treat different 
classes of employees differently. There should 
not be one standard for ClassI and Class II em-
ployees, and other standard for Class III and 
IV employees. Therefore 1 would say that the 
Railway Service Commission should be given 
a statutory status. It should be the advisory 
agency for the recruitment of Class III 
employees—may be also Class IV if you like, 
but in any case it should also be a sort of 
advisory body In disciplinary matters so far as 
the Railway administration is concerned. I 
would in this matter follow more or less the 
pattern of relationship between the Union 
Public Service Commission and the 
Government of India. 

I would also say that a problem we have to 
concern ourselves with is that of chain-
pulling. I think that there has to be 
propaganda in regard to the 



3263 Appropriation (Railways)   [18 MAR. 1963] No. 2 Bill, 186S 3364 

evils of chain-pulling. At times it is necessary 
for a person to puU the chain in the interests 
of his safety, but he should not do it in a 
reckless manner, and those who pull it that 
way should be dealt with severely. 

I would also suggest, Sir, that it has 
become necessary for us to reconsider our 
attitude towards this Zonal system. We have, 
at the moment, I think, seven Zones, or six   .   
.   . 

SHRI S. V. RAMASWAMY: Eight Zones. 

SHRI P. N. SAPRU: ... but I think that the 
areas which the General Manager and his 
superior staff have to cover is too large for 
any single individual or group of individuals 
to handle. Therefore I think there is a case, in 
the interests of efficiency, for the creation of 
more Zones. We must remember that despite 
our best efforts traffic on the railways is likely 
to increase. One half of our population, 
namely, women, do not travel in our country 
as much as men do. In Western countries it is 
just the other way about. With the 
emancipation of women we may expect a 
larger number of woman travellers also in 
future, and despite our best efforts railway 
travelling will not be checked, and therefore it 
has become important from our point of view 
to ensure that there is greater efficiency in our 
Railway administration both at the top and at 
the bottom. I would, therefore, suggest that 
the number of Zones, which is eight, should 
be increased in the interests of railway 
efficiency generally. 

Then a matter to which I attach 
importance,—I attach even greater 
importance to this matter than to the question 
of foodstuffs—is that of pure water supply, 
and it is one's common experience that pure 
water supply is not—there has been an 
improvement; I gladly recognise that—that 
pure water supply is not available at many 

stations, because there is no    proper filtering 
system in those stations. 

Then I would like also to refer to security 
measures on our Railways, and say that they 
should be, as recommended by the Kunzru 
Committee, strengthened. Then 1 would like 
to say that on an analysis of figures—I would 
not quote them before this House but I find— 
the largest amount of revenue is contributed 
by our third class passengers. Now, I myself 
generally travel in first class or in an air-
conditioned compartment. But I think it is 
ethically wrong for a man to plead for this 
class. I think that our primary duty is towards 
the third class passengers in a country such as 
ours. Ours is a country of extreme poverty 
and extreme riches. It is distressing—1 
frankly admit that the Railway Ad-
ministration has been endeavouring to do its 
best to improve the conditions of rail travel—
to see overcrowding in our third class railway 
compartments. I think there should be more 
accommodation made available for third class 
passengers. 

Also, I think that sleeping accommodation 
should be provided for third class passengers 
Who travel a distance of 350 miles or over. 
At the moment, 1 think, the timit is 500. I 
would kuggest that this limit should be low-
ered to 350. 

SHRI M. P. BHARGAVA (Uttar Pradesh):    
Kilometres or miles? 

SHRI P. N. SAPRU: I confess that it should 
be a puzzling question. I think it is 500 miles. 
(Time bell rings.) Just one word because this 
is very important from my point of view. I 
would like to ventilate a local grievance 
which I, as a resident of Allahabad, have. The 
Railway Administration has given us a 
beautiful railway station. I do not know 
whether we needed it, but it has given us a 
beautiful railway station   .   .   . 
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SHRI BHUPESH GUPTA (West Bengal): 
Allahabad has so many beautiful things. 

SHRI P. N. SAPRU: ... but the bridge is too 
high. There are no elevators. There are no 
underways and and no lifts and sick people 
find going up and down the bridge a hard 
task. It is a big station, and I think in the 
interest of that section of humanity which 
surfers from some illness or which suffers 
from the disease known as old age, it is 
desirable that some thought should be given 
to this question of providing some means of 
access from one platform to another and from 
the railway station to the road in Allahabad. 

DR. SHRIMATI SEETA PARMANAND:     
What   about   Delhi? 

SHRI P. N. SAPRU: Delhi has got facilities 
which Allahabad has not. 

Thank you. 

SHRI P. K. KUMARAN (Andhra Pradesh): 
Mr. Vice-Chairman, Sir, I will confine my 
remarks to only a few points. In the Schedule 
to the Appropriation (Railways) No. 2 Bill, 
item No. 3 refers to "Payments to Worked 
Lines and Others". This amout is nearly Rs. 
31,01,000. Every year we put a similar 
amount towards "Payments to Worked Lines 
and Others". Some of these lines are owned 
by district or local bodies. But some Others 
are owned by private companies. For 
example, in the area of the old Central 
Provinces there is a line owned by Messers. 
Killick Industries, Killick House, Bombay. It 
is called the Central Provinces Railway Co. 
Ltd. They own a feeder line of 140 miles. 
Every year nearly Rs. 9 lakhs to 10 lakhs are 
being paid to them. For auditing they pay 
every year a sizeable amount to somebody 
who is now in Pakistan. My plea is: Why not 
the Railway take it over? By investing some 
money, for long, jong ago they have been 
securing good profit. The Railway Board,  the 
Gov- 

ernment should now decide to take over such 
lines directly and put an end to this annual 
remittance to an individual in Pakistan. 

Sir, last year I tried to draw the attention of 
the hon. Minister to the question of 
maintenance of engines. The railway 
accidents, when compared to some other 
railways in other countries, may be 
comparatively less, y&t the situation is not at 
all promising. From the figures supplied by 
the Railway Board, I find that the figure 
regarding failure of engines due to 
mechanical reasons is 1,404. The figure 
regarding failure of engines due to faulty 
maintenance or defect in repairs or defect in 
spare parts, etc. is also 1,970. The figure 
regarding failure of couplings comes to 1,453. 
It has been made out that the majority of 
accidents are due to failure of human element. 
I think there is something wrong in this 
classification. I think instead of mechanically 
fixing the responsibility, the causes for human 
failure have also got to be analysed. For 
example, in 1961-62. the number of 
passengers injured in accidents was 3,465 and 
the number of passengers killed was 484, the 
number of railwaymen injured was 27,632 
and the number of those killed was 339. If it 
is purely a failure of the human element, if it 
is purely due to the negligence of the railway 
staff, I do not understand why so many rail-
way people volunteer to come and get 
themselves injured or dead. There, fore, there 
must be something wrong. 

Then, Sir, while' on the Southern Railway 
the number of fitters per engine is 1*2, on 
some other Railways, there are as many as 
2*5 fitters per engine. So, the unions and 
workers there have been representing for a 
number of years now but this figure does not 
get revised. So also there is the question of 
short supply of spare parts and tools. The 
supply of these continues to be very badly 
organised. I was surprised the other day when 
I went to Bombay that  in  the   Western  
Railway  work- 
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shop, the carpenters are not given tools. They 
say that it has been the tradition but how are 
they expected to buy tools from the bazaar? 
These things should be looked into. 

On the question of human efficiency, some 
2 or 3 years back a Railway Technical 
Training Schools Committee was appointed 
by the Government. They went into this 
question and made a number of suggestions to 
improve the efficiency of the personnel. They 
made some 337 recommendations some two 
years ago, I think in 1961 or so. So far only 
157 recommendations have been finalised, the 
remaining 180 recommendations are still 
being examined by the Railway Board. If such 
important things are taking so much delay, 
how can the efficiency of the human element 
be increased? I think this is an administrative 
defect and the Minister should see that such 
things are taken up as early as possible. 

Train examining work is perhaps che 
weakest link in this organisation. In many 
places we find that when trains are ready, 
defective wagons are attached to them and 
what happens is, some superfluous check is 
made by people and those wagons get 
derailed. Sometimes though the front portion 
is not derailed, the back gets derailed and 
sometimes they jump back and the train goes 
on. These things do happen. A few years back 
the Railway Board had issued orders that the 
period of interval between periodical 
overhauls of wagons could be increased from 
3 to 3£ years. That was very unwise. What 
happens is when defective wagons are 
attached, without any warning these 
derailments take place. So they cannot always 
be attributed to staff. Only in certain cases 
where wrong points are manipulated, such 
things can be attributed to the staff. Because 
these reasons are not apparent always to the 
authorities, they say that the man on duty is at 
fault. These are latent things and it is very 
difficult to find out even by the Railway 
Board. So overhauling should be done in time 
and the Train    Examination    Department 

should be strengthened by recruiting men of 
calibre and getting them properly trained. 

In 1949 the Adjudicator's Award was 
published and the Railway Board has since 
then taken some action on that but they have 
made one recommendation and that is, the 
running staff should not be made to work 
more than 54 hours a week. They have set a 
limit for a week but the Railway Board still 
follows the rule of 231 hours a month as the 
limit but when the limit is put as 231 hours a 
month— of course for operational difficulties 
that was considered necessary but what 
happens is—at a stretch for a week a man 
may be required to work for 74 to 80 hours. 
There are cases where the running staff start 
from their headquarters and go to the des-
tination and come back within 3 to 5 days. 
What happens is if this limit is not brought 
down on a weekly basis, you cannot prevent 
them from working beyond the endurance 
limit. The dangers of accidents due to fatigue 
are also there in such cases. So I hope the 
Ministry will consider that this 54 hour week 
should be introduced for running staff. The 
running staff especially, apart from other 
categories, if they are over worked, accident 
is the direct result. 

Then there are some sections in the 
Southern Railway, for example, Pol-lachi-
Palghat, Tirunelveli-Tiruchen-dur, 
Tirunelveli-Tenkasi, Madurai-Bodinayakanur, 
where train controlling is not yet introduced 
and the old, primitive system is still 
maintained. From the report we find that the 
number of accidents in the Southern Railway 
has increased but if these primitive methods 
are still maintained, we cannot overcome that. 
Again doubling of track is done in many 
places. In the Southern Railway, out of a 
route mileage of 6,000 miles, 2,000 miles are 
of B.G. which carries 65% of traffic. So 
naturally doubling of the line is done. But 
while doubling is done, in certain sections, in 
many places improved inter-locking system 
also can be    introduced with 



 
3269Appropriotion (Railways)   [ RAJYA SABHA ] No. 2 Bill, 1963 3270 

[Shri P. K. Kumaran] some extra expenses. 
In such cases the running capacity may be 
increased. In Japan, I understand that on a 
single line itself more than 80 trains are run 
while in India running of 30 trains is a big 
feat. It is not impossible. In Vijayawada 
division, on the Kistna bridge, the number oi 
movements per day is between 50 to 80. That 
is because of improved inter-locking system. 
When such improvements are made, the 
running capacity of the track can be improved 
beyond the present meagre limit. 

Track renewal, especially on the Southern 
Railway, has been a casualty. If my 
information is correct, last year they wanted 
ballast of nearly 1300 lakh cubic feet but the 
Railway administration could procure only 20 
lakh eft. Naturally the renewal is in arrears. 
Strengthening of the track in order to meet the 
improved tempo of traffic they cannot, do. So 
also, a large quantity of rail is imported. What 
happens is fish plates and tie-bars were not 
procured. Last time we had voted money for 
procuring these but the Administration could 
not procure them. These can be mainly 
attributed to the Administration. I do not 
know whether there are any other valid 
reasons but unless these are done in time, 
these renewals etc. cannot be done. Track 
weakness is always a major reason for 
accidents. 

Another point is regarding the casual 
labourers, about whom I mentioned during the 
Budget discussion also. There are a large 
number of constructional workers. They join 
at the age of 18 and after the age of 26 or 27, 
they cannot get any other employment and 
they have no social security. After working for 
10 or 15 years on the Railways, they cannot 
get other jobs, having been accustomed to this 
job. Under the present conditions, we will 
have constructional work for a number of 
years. So I hope the Minister will see that 
these workers on construction of projects must 
be given preference over new people;  also in  
consultation with the 

Ministry of Labour some arrangement should 
be made so that they get some social security. 
When they become incapable of doing any 
more work, there should be some social 
security scheme whereby some pension or 
some retirement benefit is made available to 
them because there are a large number of 
workers. This aspect, I hope, the Minister will 
take into consideration and devise some 
scheme as soon as possible for this purpose 

Another point is, during the 1960 strike a 
number of workers were removed from 
service. Last year the Minister promised that 
he would consider and review their cases. I 
made special mention of it and I made 
representations also regarding 22 workers 
who were removed from service from 
Seounderabad and one man from Bangalore. I 
submitted representation and I have written 
letters also but so far the Minister has not yet 
reviewed their cases or if he has reviewed, 
nobody has got back the job. So I request him 
to consider this at least now and see that the 
suffering people are taken back on their jobs. 
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SHHI M. RUTHNASWAMY (Madras): 
Madam Deputy Chairman, if I intervene again 
in the Railway Debate it is rather for the 
selfish reason that many of the points that [ 
had raised in the Railway Budget Debate 
were crowded out of the mind 
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[Shri M. Ruthnaswamy.] and attention of 
the Railway Minister. Probably, this is part of 
the general overcrowding and traffic block 
which are a characteristic feature of our 
Railway Administration. 

I do not want to repeat all the points but the 
important point in regard to Defence 
production I would like to raise again. What 
are our Railway Workshops doing for 
contributing to Defence production? In the 
last War, I learn from Railwaymen, the 
Railway Workshops were busy manufacturing 
shells and even other requirements of the 
Defence Department. Are all our Railway 
Workshops now being geared to fit in with 
Defence Production? 

SARDAR SWARAN SINGH: It might 
interest the hon. Member that, when the 
Railway Workshops were producing Defence 
requirements, it was never publicised even 
during the last War. 

SHRI M. RUTHNASWAMY: Never 
advertised, of course, not the details but we 
might be told that the Railway Workshops are 
now being used (or Defence production. I do 
not wanlt to know the location of the 
workshops but a general statement from the 
Railway Minister that the Railway Workshops 
are being used for Defence production would 
give confidence to the country that every 
source of Defence production is being ex-
ploited. When We are asking civil factories to 
gear themselves up to Defence production, it 
is only natural for us in Parliament to expect 
that the Railway Workshops are also geared 
up to Defence production. 

All that we want is an assurance that the 
railway workshops are being geared to 
defence production. 

SHRI AKBAR ALI KHAN; Not the details. 

SHRI M. RUTHNASWAMY: And in this 
connection I would like also to suggest that 
every workshop do contribute  something to 
the training of 

technical personnel. Not only for defence 
purposes but for all industrial purposes we 
want as many technically trained men as 
possible and it is so easy to attach a small 
technical school to the railway workshops. I 
know that apprentices are being trained in 
railway workshops but that will not do. We 
want a large number of skilled workers not 
only for the railways but everywhere, in civil 
factories, in defence production factories and 
it would be well if every workshop had a 
technical school attached to it. It is so easy. 
The workshop is already there; there are the 
tools »nd there are all the facilities for 
workshop training and all that you want is a 
small technical training school to which the 
youth of the country could be invited to 
undergo technical training, 

With regard to ticketless travel, the 
argument that it was due largely to 
overcrowding was brushed aside by the 
Railway Minister saying that overcrowding 
had nothing to do with it. But any observer 
standing on a platform and looking at the 
crowded third class carriages with men sitting 
on each other, men standing everywhere, 
inside a compartment would easily realise that 
any ticket examiner or the ticket collector 
would find it very difficult to squeeze his way 
through these large numbers of standing 
passengers in order to detect the people 
travelling without tickets. If the trains were 
increased in number, if third class carriages 
were increased in number, it would be 
possible for the booking clerks as well as for 
the ticket collectors and examiners to cope 
with the large passenger traffic. Madam, it 
may be that on account of some financial 
mystique the unspent balance of Rs. 16 crores 
in the Development Fund may be justified. I 
am not a financial expert but with the man in 
the street I would like to ask why this amount 
of Rs. 16 crores should be locked up as 
unspent balance to be put there in the Railway 
Budget at the end of the year when we require 
all the money that we can 
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get for the development of railways. When 
vve require ail the money why should not this 
amount of Rs. 16 crores be spent? A few 
more railway engines, a few more third class 
carriages could be financed out of these Rs. 
16 crores. 

With regard to the corridor coaches I must 
repeat the complaint voiced so often on the 
floor of the House that they are utterly 
unsuited to this country. For one thing, the 
compartments are very narrow and there are 
not enough lavatory facilities and people have 
to stand especially early morning in a queue 
in order to get into a lavatory. 

With regard to metre gauge lines, I do not 
agree with the former Railway Minis tear, Mr. 
Santhanam, who said that all these metre 
guage lines should be scrapped and converted 
into broad gauge lines because they are not 
paying. But these metre guage lines, I 
remember, especially the former South Indian 
Railway, about 50 years ago, was one of the 
best paying lines. In fact, it was in the 
forefront of passenger traffic earners. Again if 
these metre guage lines had more trains, had 
more third class carriages, I am sure they also 
would he paying. 

With regard to thefts it is deplorable that 
railway thefts cause a loss of about Rs. 32 
lakhs. Many causes have been brought out to 
account for the popularity of railway thefts. I 
am not suggesting it in any frivolous mood or 
with a party spirit but I wonder whether this 
popularity of railway thefts has anything to do 
with the theory of socialism sponsored by the 
Government. According to the theory of 
socialism all these things belong to the people 
and the people think that they are entitled to 
take away their prc<perty whenever they 
please. I remember a relative of mine telling 
me that when he was travelling he saw a 
railway passenger just when he was about to 
depart unscrewing a railway bulb or two and 
when he was asked why he did this 

he said, 'Does not the railway belong to me? 
This is my property and why should not I take it 
when I like it? with regard to railway thefts as 
well as with regard to ticketiess travel the 
Railway Minister found a way out and that was 
throwing the blame on the teachers and on 
public opinion.    But what is the Railway 
Department doing in  regard  to  the  social  
education  of the passengers?    Here again the 
Railway Department, as most Government 
Departments, is neglecting the    vast source of 
social education or education of the adults 
offered by the modern mass  media  of     
communication—the radio, oral propaganda and    
cinema. Through announcers  at junctions the 
passengers could be made  aware  of the anti-
social  evils of thieving and ticketiess   
travelling.     For     instance, before the railway 
trains arrive, the announcer  could make     use 
of    the opportunity  to tell the  waiting  pas-
sengers about the evils of   travelling on  the 
roofs  of  trains,   of travelling without ticket 
and of the evil of thieving public  property.    
This  source  of social  education is  neglected 
by  the Railway Department.      Posters,    for 
instance,  could     be displayed  at  all railway  
stations  about  this  or     that evil from which 
the Railway Administration    and    the    
travelling    public suffer.   In this and other 
ways, Madam Deputy Chairman, the Railway 
Administration—could improve its perform-
ance.    We  are all congratulating the Railway  
Administration  on its     performance  during 
the  year  that     has come to an end but the 
performance of  this  year  is  only  a  promise     
of better performance next year and    I hope 
and trust the Railway Administration will 
improve  next year upon its record of this year. 

SHRI N. M. LINGAM: Madam Deputy 
Chairman, the House has been unanimous that 
the performance of the Railways during the 
past year had been magnificient. Even so in a 
large undertaking as the Railways there are 
several ways of improving efficiency and one 
can never say that everything  has   been   
done  and     no 
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more criticism is necessary. Madam, the 
Railway Administration in India during the 
past few years, especially since the 
inauguration of our Jive Year Plans, has been 
wonting against tremendous odds. As one 
critic pointed out, the Railways after tne Plan 
era were practically mortgaged to the 
exigencies of the Plan. They were not free to 
plan the^r own development. That was 
inevitable in an under-developed country 
geared to tconomic development of the 
country as a whole. Madam, during the past 
year we all have realised that the Railways 
have stood the strain not only of development 
but also of the 

emergency. It has exceeded the i 
P.M.targets  laid  down  in  the Plan 

both in respect of goods and passenger 
traffic. The revenues have been looking up. 
But this should not make the Ministry or the 
Government complacent about the future of 
the Railways, because there are certain aspects 
which have not been sufficiently emphasised 
in the course of our examination of the 
finances of the Railways. It is agreed by the 
Ministry that all zones are not paying and even 
with regard to the movement of goods traffic, 
which contributes the bulk of our revenue, 
high-rated traffic is passing on to road 
transport and low-rated traffic is carried not as 
a commercial enterprise but as a public utility 
undertaking. Then, we know, apart from this 
competition with road transport, people are 
taking to air travel or there is a diversion of 
traffic from the upper classes of the Railways. 
So, with these developments, with passenger 
traffic as a whole not paying its way, with 
goods traffic being diverted to road transport, 
with the greater need for strengthening the 
Development and Depreciation Reserve 
Funds, the Railways cannot be content with 
what they have achieved. In other words, a 
long-term plan is necessary to strengthen the 
railway system and its finances. Perspective 
planning for the next ten years is strongly 
indicated. It is in this context that I would 
draw the attention 

of the House to the preliminary Report 
of the Neogy Committee. That Com 
mittee said in its Report that unless 
there is co-ordination in the develop 
ment of transport between the Rail 
ways and road transport, we cannot 
put to the maximum use our limited 
resources. It is unfortunate that this 
Committee has not been given all 
facilities to go ahead with its work. 
There is non-co-operation either from 
tne States or from other departments. 
It had been appointed, if I remember 
right, about two years ago and apart 
from ithe interim report, no progress 
seems to have been made. Unless we 
have a co-ordinated system of 
transport, if we go on develop 
ing all forms of transport 
without reference to one another at 
an enormous cost, not only will each 
sector suffer, but the economy of the 
country as a whole is bound to suffer. 
I do not know what the Railway 
Ministry could do in the matter, but 
in view of the tremendous responsibi 
lity placed upon it by the planners and 
in view of the emergency, it is up to 
them to invite the attention of the 
Government to this important ques 
tion and see that transport is develop 
ed according to plan in a co-ordinated 
way. That would release larger re 
sources for the development of the 
Railways themselves. Although the 
Railways have stood the stress and 
strain of the emergency superimposed 
on our commitments for movement of 
goods and other traffic, they face a 
very critical future. Our entire bor 
der has now to be supplied by the 
Railways. Just as we started the bor 
der roads in strategic areas, we must 
have a network of railways, at least im 
portant life-lines, to feed the border 
roads. We have been concentrating so 
far on the development of Railways 
from the point of view of the growth 
of commerce and industry. Now, a 
new dimension has to be seen in the 
expansion of Railways and that is 
strengthening of the borders with sup 
plies. The North East Frontier Rail 
way, which unfortunately came under 
the greatest strain during the emer 
gency, focuses attention on the impro- 
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vements that I have suggested. It is true that 
the Ministry has been thinking of developing 
that section for some time past, but a great 
liability rests on the Ministry now to develop 
that section alone with other strategic areas. 
Having regard to all these aspects, unless we 
have a grand strategy for the development of 
Railways, in the development of the transport 
system, the Railways will not be able to 
discharge their responsibilities in full. 

Now, I come to a point which seems 
to have been overlooked by several 
Members. With regard to the opera 
tion of the system, the Railways have 
shown profit. They have shown 
operational efficiency. But it is an 
undertaking where, unless speed is 
ensured along with efficiency, it will 
not be in keeping with the times in 
which we are living. We have notic 
ed, of late, that the speed of trains 
has tended to slow down. I am speak 
ing of the express and mail trains. 
Their speed is not what it was a 
decade or two ago throughout the 
country. Take any trunk route. Take 
the Frontier Mail or the Grand Trunk 
Express or the Calcutta Mail 
or any of the other express and mail 
trains. The general speed has been 
lower. I do not refer to the speed of 
trains in the interior, connecting 
places which are not on the trunk 
route.       Nor do I    refer to the 
speed     of goods     trains.      Even 
express and mail trains 
have slowed down for no valid reason. We are 
living in a period where speed has become 
part of a man's life. Unless the Railways are 
able to combine speed with efficency, it will 
not be able to prevent the diversion of traffic 
from the Railways to road and other means of 
transport. Even here, trains, I am sorry to say, 
in the Southern Zone are less speedy than 
those in other zones of the Railway system. 
The average speed of a mail or express train 
on the Southern Railway is about twentyfive 
miles, whereas it is certainly higher in the 
other zones. Apart from the need to  increase  
efficiency  by     increasing 

speed, and thereby saving public time, it is 
necessary to see that in the interests of the 
Railways themselves punctuality and 
efficiency are made part of the speed of the 
trains. There is no risk of speed exceeding the 
speed limit in what I am suggesting. There are 
complaints that our trains are not better than 
bullock carts in some of the interior parts of 
the country. Speed must be geared not only to 
the tempo of the times but also to the 
emergency. There must be all-round alertness 
to see that there is improvement in this regard. 
Probably because there is deficiency in the 
tracks themselves the speeds are not uniform. 
One hon. Member referred to the poor state of 
the tracks in the Southern Railway. I heartily 
endorse his view. To my knowledge it is the 
Southern Zone— there may be other Zones 
also—where the track renewal has not kept 
pace with the increase in traffic. It is not 
surprising, Madam, that the largest number of 
accidents has taken place in the Southern 
Railway. Unless the Ministry devotes 
attention to all Zones, all sectors, and the 
tracks are renewed periodically, the general 
efficiency of the system is bound to suffer. I 
do not know whether the revenue of each 
Zone was taken into account in sanctioning 
schemes for track renewal in the various 
Zones but it is a vicious circle. Unless the 
tracks are renewed and the line capacity is 
improved, you cannot improve the finances of 
a particular Zone. With regard to the Southern 
Zone, the work lags far behind the minimum 
standard required, and I hope this matter is 
engaging the attention of the Ministry at the 
present moment. 

In the preoccupation of the MinistTy with 
the emergency and with the movement of 
essential supplies and the needs of planning, 
certain aspects of railway administration have 
tended to be neglected. There is, Madam, a 
Railway connecting the Nilgiri Hills. It is a 
hill Railway but it is so utterly neglected by 
the system that it has ceased to be paying.   
The track is not 
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renewed properly, the engines are old, and it 
takes more than four hours to traverse a 
distance of about 30 miles. I am asking the 
hon. Railway Minister as to why they should 
have such an inefficient system. If there must 
be a railway, make it as efficient as possible. 
That Railway connects the Ordnance Factory 
at Aravankadu. There are new industries like 
the Hindustan Photo Films and other projects 
being established in the hills. Unless this line 
is strengthened, it will not serve the needs of 
the area. Why not try to electrify it? That is 
the place where electricity is generated for the 
whole State of Madras. If not at least 
introduce rail cars for the quick movement of 
passengers. As it is, it seems to be more relic 
of the past a line intended more to be an 
instance of achievement of the Britishers in 
the past than a system of fast communication 
and transport. These things have probably 
been ignored in the preoccupation of the 
Ministry with larger projects and greater 
problems affecting our development. At the 
same time I would urge the Ministry to look 
into these aspects of the railway ad-
ministration which cumulatively will 
contribute to the greater efficiency of the 
Railways. 

Then there is the question of Second Class 
travel. It has come to be an anachronism in the 
present day. We have heard much about the 
plight of the middle class, that they are being 
squeezed out, that their whole existence has 
become precarious, and so on. This Second 
Class in the Railways seems to be moving in 
harmony witn the condition of the middle 
class in the country. Either make it sufficiently 
attractive so that more and more people may 
travel in it, those who cannot go in the higher 
Classes or in the lowest Class, or abolish it 
altogether. Its position is such that people 
enter it with the greatest dread. This I bring 
particularly to the notice of the hon. Minister. 

One more point, Madam. We hear that 
extra increments have been sanctioned to 
Class II staff and that this privilege is not 
extended to the personnel of Classes III and 
IV. Probably the Ministry has valid reasons 
for such a tiling. But to us, unless the Ministry 
clarifies, it looks rather odd that when our 
whole objective is to see to the amelioration 
of the low«r strata of society, this class of 
people has not been extended this benefit. 

Before I conclude, Madam, I would pay 
once again the tribute of the House to the 
achievements of the Ministry against very 
great odds. If I have pointed out some defects 
in the Railways, it is in view of the great 
responsibilities that are going to devolve upon 
the system and the need of the Ministry to be 
wary from now on and to take necessary steps 
towards that end.   Thank you. 
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SARDAR SWARAN SINGH: Madam, 
Parliament is now at the end of its labours so 
far as the subject of Railway Budget is 
concerned. There has been a General 
Discussion in this House, there has been a 
General Discussion in the other, and the 
Demands and Appropriation Bill have been 
debated at considerable length in both Houses 
of Parliament. At this stage it is not my 
intention to repeat wlhat I placed before this 
august House when I was replying to the 
debate after the House had discussed generally 
the Budget provisions. I had occasion at that 
time to make a reference to certain general 
aspects, financial, operational, and the like, 
and I would therefore at this stage be content 
to refer to some of the specific points which 
have been referred to by hon. Members. 
Before I do so I would like to acknowledge on 
behalf of the Hi lakhs of railway-men at 
various levels, from the humblest position of a 
gang-man to the Members of the Railway 
Board, the generosity that has been shown by 
Parliament as a whole and by this honourable 
House, the words of appreciation that their 
humble performance has evoked from the hon. 
Members will go a long way not only towards 
giving the railwaymen a great deal of 
encouragement for what they have been able 
to do so far, but will also be a source of great 
inspiration for undertaking with devotion the 
hard and arduous work that railwaymen have 
to face. This is one of those activities where 
the wheels continue moving all the twenty-
four hours, the wheels of this railway system 
go on and on irrespective of the time of the 
clock, or the vagaries of the weather, unless of 
course it becomes physically quite impossible 
to run the railways on any section when floods 
or other major things happen. There is another 
aspect of the railway system. It is essentially a 
service organisation; there is very little of 
what could be broadly described as a 
Governmental administrative activity in the 
railway system. There are some regulatory 
provisions which have to be restored to 
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when there is scarcity in the availability of 
transport,   but essentially the Railway  is  an 
organisation    oriented and worked as a service 
organisation to meet the requirements of our 
vast country in the matter of movement of 
goods,   luggage and of passengers. The 
Railways    have    the       privilege    of 
serving this vast country with different climatic 
conditions,   carrying very large quantities of 
goods and a    very large number of passengers.   
From the very nature of the activity carried on 
by  the Railways there are bound  to be 
occasions  when  this      service  organisation 
does not come up fully to the expectations of 
its patrons.    The only way to continue making 
improvements  is to "take note of those  defi-
ciencies  when  they   are  thrown     up either 
from the    experience    of    the users,   or the 
chosen representatives of the people who have 
the opportunity of  knowing      rather  
intimately     the working of the system and 
therefore are  in  a  position  to  throw  up     
the shortcomings  so  that  suitable     measures 
may be devised to remove those shortcomings.    
It is in that spirit that I   view   this   debate   at  
the     present stage.    Whatever  the railway 
system has been able to do,    particularly at the   
time   of  emergency,    creates     a great  deal  
of confidence  in  our system,    in our  men,    
in  our  organisation,    about the country's 
capacity to handle difficult tasks.    When a 
particular situation arose,    the employees did  
not mind     working long    hours. They 
worked with a heart and therefore they are now 
in a position where there is such a great 
appreciation    of their hard work throughout 
the country.   Moments Of stress and strain are 
difficult   moments,   anxious   moments, but    
there- is   this    redeeming   feature  that  such  
occasions  bring     out the best in us;    they  
are     occasions when all of us forget our small 
differences,    and we try to get over our 
normal shortcomings and are enthused to 
undertake heavy burdens    and heavy     
responsibilities.       Therefore, such moments 
hold out the hope and the   promise   that   in   
cases  of   emergency,   during occasions of 
stress and 10 RSD—8. 

strain,    we are people who, with de-
termination   and   perseverance,      are 
capable of facing courageously     and With 
fortitude and effectiveness,    the d.fficult 
situations with which we may be  facid.    Now  
the  emergency     requirements have 
dominated the    discussions here and in the 
other House. It is quite  natural,    and various 
aspects   of  the   emergency  requirement have 
been mentioned,    for    example, are we 
taking good care to ensure that increasing 
requirements of    transport availability   
arising  out  of  the emergency  would  be  
met?    Are we  taking good note of 
development in certain  areas  where  the  
emergency  requires   their   development?     
Are   the railway workshops being utilised for 
defence     requirements?    My humble reply 
to all these would be that, at a time when the 
country is faced with external danger 
everything else    has to be subordinated to the 
one purpose of meeting that challenge.    
Railways. therefore,  are  not  an  exception,  
and it has to be remembered that the railway 
system as such is so vital for any defence  
requirements  and emergency requirements,    
that it has to be properly geared and has to be 
kept functioning in   such a way   that   it may 
meet any    emergencies    that    might arise.    
Such emergencies, it has to be remembered, do 
not arise only on the front   line  where   the   
actual   trouble may be, but it really seeps very 
much deeper    into the country,    and is in-
terlinked  with  the  entire     economic 
structure    and the      way of bfe.    It would      
perhaps    be    a      superficial thing to say that 
undertaking a new line to meet any particular 
unserved corner,    or  direct switching over for 
defence production,    are the only essential      
responsibilities     of    a   vast system like the 
Railways.   It is much more      than that.    The 
quantum    of transport  in men  and  materials  
that the  Railways  had  to  undertake     all 
over   the   country  highlighted      even with  
greater   effectiveness  what  was generally  
known  to  us  that  the  entire system almost 
all over has to be activated in order to produce 
results in  any  particular  aspect.    I     would, 
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[Sardar Swaran Singh.] therefore,    request  
that this     overall aspect should always be 
kept in view. 

With regard to the specific requirements of 
any particular parts of our country, the 
emergency requirements have altered our 
concept, and we are already initiating action at 
several places keeping in view the emergency 
requirements, and before long, 1 may have to 
come before this House and Parliament as a 
whole with specific proposals for undertaking 
certain works in different parts. We are al-
tering and modifying some of our original 
concepts and intensifying our augmenting 
capacity at various places. We are also 
undertaking new constructions keeping in 
view the emergency requirements. I would 
leave it at that, without trying to labour this 
further. 

Now,  Madam,    another point     has been 
raised with regard to the utilisation  of railway  
workshops  for     defence  requirements.    My 
simple answer is that,    to keep the    railways 
running,   to see that the maintenance of its 
rolling stock is kept at a high level,    to  see  that 
maintenance,  repairs,    overhaul  and  the  rest  
is  undertaken with  great expedition     and 
efficiency, is itself a great    contribution to the 
defence effort.    But apart from that,    the 
Railways are subject to the overall     
consideration    which I    mentioned    earlier,    
namely,    that everything has to be subordinated 
to defence requirements as such; it will be a 
matter of judgment as to what spare   capacity,    
that   exists   in     the railway  workshops,    can 
be switched over to the    manufacturing    
require, ments for defence production as such in 
the form of articles that might be required    
directly     by the      defence forces.    Whether    
they are    actually war 'material  and  the  rest,    
on  that also the policy is clear.    Defence re-
quirements h"ve precedence and many Items in 
that direction are-being done. I hope the House 
does not expect me 

to give details. The defence aspect is fully 
kept in view, and this is not just a paper 
decision. Actually such production is being 
done at places more than one. 

Some other points have been raised, Madam.   
I would like to briefly touch upon some of them.   
Mention has been made by more than one hon. 
Member about the size of the Railway zones. I 
have often tried to explain this position.    We 
have to have a fresh look at  the  whole  
problem,    both  in    its history  as well  as from 
the point  of view of the present structure.   
Originally we had a very large number of 
railway systems with very     separate 
complicated   accounting  and      procedures.    
A great many of these were amalgamated and a 
certain number of zones were  created     
initially.    Later from time to time,    as the    
efficiency and performance requirements neces-
sitated the rearrangement or reorientation  of  
these  zones,    the  Railways have created new 
zones.   I would not cite particulars.    They are 
known  to the House.    I would only like to rei-
terate  what  I  said earlier,    namely, that this 
aspect is constantly     under review,    and    
dependent    upon    the transport     
requirements and     to ensure   efficient  
performance,     Government will not hesitate to 
have another look at the zones as they exist 
today; and if it is necessary to create a new zone 
or zones we would not hesitate to  do that.    
This will,    however, be on operational grounds, 
for reasons of efficiency,    rather  than  on     
regional considerations. 

Madam,   there  is  one  other matter which I 
would like to mention.      We have talked a great 
deal about railway employees,   railwaymen and   
the administration.    But we  do not    always      
give     concentrated      thought to   the  
importance  of the  pattern  of railway transport 
the importance    of the   user  in   relation   to   
the  railway facilities,   namely,   the passenger 
and the person for whom the    Railways carry  
goods.    These  relationship between  the  two is  
of extreme impor- 
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tance from the point of view of the efficiency 
of the Railways.      If    the passengers   start   
co-operating      with the Railways in their 
desire to bring great  orderliness,  greater  
cleanliness, in the railway coaches and on    the 
railway  platform  and  at stations,     I have no 
doubt    in my mind that the picture will change  
and change very rapidly.   It is in this context 
that the various   suggestions  that  have     
been thrown up by hon.   Members, of trying to 
create the pride and the prestige, of making a 
better and a cleaner use of the    railway 
coaches    and the  railway platforms  are 
import? nt. In this    respect,    if we    succeed    
in creating      all this type      of    feeling 
amongst the railway users,   it will go a  long 
way  towards  improving     the railway system,    
whether it is ticket-less travel  or the wanton 
pulling  of chains.    In  some  form  or the  
other, these are all exhibitions of the same trait,    
because after all the    railway traveller is a 
cross-section of the entire community, not only 
a cross-sec. tion  but  a  'major  part  of  our  
community. 

When we look at the large number of 
passengers that we carry in a year, the  number  
of  passengers   that     we carry roughly in a 
year is four times the  entire population  of the  
country. So,    when we are dealing with such 
vast numbers,    a slight shift in attitude and 
approach can make a great deal of difference. I 
was amazed when the    honourable Principal,    
who is a distinguished member of the Swatan-tra 
Party,    said that perhaps the socialist policies of 
the Government are responsible for generating a    
feeling among   the   railway  users   to      pilfer 
away  the railway fittings or commit thefts.     So  
far  as  most  of us know, theft,    I think,    is 
very much opposed to the socialist ideas.    If 
anything, it is entirely capitalist in its approach 
of which the Swatantra Party is the biggest  
exponent.    Now,   it  is     that possessive sense 
which is the essence of  capitalism that  is   
responsible  for this instinct of theft.    There 
may be other reasons  of an  economic nature 
and the like. 

But you thought anything with you is yours 
which is the essence of capitalism that   
inspires   .    .   . 

(Interruptions) 

SHRI M. RUTHNASWAMY: In socialism, 
it may not be called 'theft' it would be called 
'appropriation' 

SARDAR SWARAN    SINGH:    I    am 
concerned with a much less and obvious 
physical  aspect of removal from one place to 
another, with the object of spoiling an asset or 
appropriating to oneself.    So whether it is    
appropriation—I am prepared to accept thfl 
amendment, if that pleases the Swatantra 
L«ader—but I think this sense of capitalism 
even among the poorest sections of the society 
is nothing but one    form  of motive    force    
behind committing theft.    Maybe  that     our 
system  is such that we have to put up with this 
for a long time, whereas, on the administrative 
side,   I am all for     tightening    the     
administration both    administratively as well    
as to extend the arm of law.   That responsibility 
is mine; but whether it is on account of 
capitalism or socialism,    I think it has really 
got not much to do with either.    It  is just  a  
lapse;  and in  this  again, if we were to depend 
to a very large extent upon the cooperation of 
the customer, I think it will go a long way 
towards improving the situation. 

Then, take the user of the Railway for 
whom we carry goods or other freight traffic. 
His cooperation, whether it is in terms of Dr. 
Parmanand, in reducing the size of the box 
which can be pushed under the seat or carry 
the luggage properly in the coaches and 
compartments so as not to inconvenience 
others, or even in the case of consumers of 
larger quantities, if they could cooperate both 
at the time of booking and at the time of 
unloading and taking deliveries, I have no 
doubt in my mind that the efficiency of the 
Ra;lways and the performance of tne Railways 
will be 
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[Sardar Swaran Singh.] 
considerably stepped up. It is in this 
connection that public opinion, or the 
cooperation of the people and even mention in 
the Parliament, will have a greater effect. We 
will be ab'e to make significant 
improvements. 

Many staff matters have been referred to of 
which there are one or two that require some 
mention. I had something to say about 
recruitment to the Railway Service 
Commission and the like. One point has been 
mentioned by my esteemed friend and 
colleague, Shri Sapru, when he said that the 
Railway Service Commission should also be 
given some authority in the matter of punish-
ment and disciplinary matters. To a certain 
extent this is already assured because after the 
first appeal in cases of class III staff is 
decided, in the serious cases of dismissal and 
removal, reference can be made to the Rates 
Tribunal which is an independent body and 
the recommendation made by that body is 
accepted normally by the administration. 

My friend, Shri Chettiar, said something 
about self-sufficiency in the Railways in the 
matter of dependence on foreign imports and 
the like. I was somewhat surprised because I 
feel that the Railways as a whole have 
bestowed a great deal of thought to this aspect 
and have succeeded by and large in attaining 
the objective of self-sufficiency, if you look at 
the locomotives, coaches, wagons and a 
number of other items that are required by 
way of railway stores and equipment. 
Constant attention has been devoted to 
increasing indigenous capacity, so that our 
dependence on imports may be reduced 
progressively. I think what confused Shri 
Chettiar a little were certain figures, and he 
was not quite clear in his mind as to the 
implication of what are called foreign loans. 
Foreign loans are nothing but a means of 
financing the foreign exchange components. If 
for some reason there is a component or a part   
which cannot be made   in   the 

country, it has to be purchased from abroad. If 
it has to be purchased from abroad, we have to 
pay the price. We have to pay in the form of 
foreign exchange. In view of the foreign 
exchange difficulties, we do not have foreign 
exchange from our normal trade balances or 
the like. Therefore some of the foreign coun-
tries are helping us 'by advancing loans to 
enable us to utilize the foreign exchange for 
financing some of our purchases abroad. 
There is nothing more in this and the percent-
age that has been given with regard to foreign 
exchange component in relation to our overall 
procurement expenditure is the correct one; 
the loans, which might De required to finance 
our foreign exchange requirements covering 
more than a year, should not be related to the 
actual quantum of foreign exchange content 
with reference to our overall purchase 
requirements in one year. 

Mention has been made by my friend, Shri 
Kumaran, who generally speaks with intimate 
knowledge of the working of the Railways 
about payments made to certain private 
Railways worked by Government. This again 
is not a basic or substantive matter, but only 
an accounting matter. There are certain 
Railways which the Government Railway Ad-
ministration runs and all the revenues come 
under the gross earnings of the Government 
Railways as a whole. Under the relevant 
worked line contracts, the worked lines have 
to be paid their net earnings after the Railways 
appropriate, from the gross earnings, the 
amount taken as covering the expenditure 
involved. Now that is shown as payment to the 
worked line and that expenditure, therefore, is 
nothing but discharging an obligation which is 
inherent. That need not 'be a sort of subsidy in 
every case. There may be an element of 
subsidy in the private system, as there is an 
element of subsidy in certain Government 
Railways where the total quantum of traffic is 
less but still service has to be maintained not 
from the profit point of view but as, 
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a   public   utility.      But   the   matter  , 
primarily is more of accounting than a 
substantive matter and we need not feel worried 
on this score. 

On the general question as t° what 
Railways should be taken over by the 
Government, the position is reviewed when 
the period of renewal of each contract expires; 
at that time all relevant factors are taken into 
cosidera-tion in taking a decision as to 
whether a railway should be taken over by the 
Government or should be permitted to rim on 
an arrangement where the actua, nieration is 
undertaken by the Government Railways, as 
in certain cases, or as in certain other cases, 
the railways are run by the private companies 
themselves. 

Mention has been made about second class 
accommodation in the Railways. I think I 
made it clear, when I intervened at Question 
Hour some days ago, in this House, that, we 
have taken a decision that the second class 
will remain, because we feel that it serves a 
class of people who cannot afford first class 
fare but who are expecting a somewhat better 
standard of travel as compared to third class. 
Now that this decision has been firmly 
announced, we will take steps to improve the 
second class, both in quality and in quantity. 

SHRI M. RUTHNASWAMY: But the 
second class does not offer sleeping 
accommodation. 

SARDAR SWARAN SINGH: I agree that at 
the moment it does not. We will see whether 
we could implement this suggestion further 
and whether there is a case for providing 
second class sleeping accommodation. In a 
sense, the class of people who travel in this 
class can make use of the sleeping 
accommodation that is provided in the third 
class on most of the longer-route trains; but 
still I do hot have a closed mind on the matter. 
To say frankly, the Railways were not quite 
clear as to whether they should continue with 
the second Glass. This matter has been the 
sub- 

 
ject-matter of considerable controversy, if I 
may use that expression, but now we have 
taken a decision that this class should 
continue. With this decision I think we should 
be able to sort out all the related problems. I 
have nothing much to add about the problems 
of ticketless travel and overcrowding. I 
would, however, like to make it clear that I do 
not agree that ticketless travel is primarily due 
to over-crowding, we are aware that 
ticketless travel is prevalent in many branch 
lines and there unfortunately it is much worse 
in certain cases than even on the trunk routes. 
On those branch lines, there is very much less 
over-crowding, still a great deal of ticketless 
travel continues. 

 
•)■[   ] Hindi transliteration, 
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These cases, Madam, have come to my 
notice. There have been complaints and in 
certain cases very strong act:on has been 
taken and people have even lost their jobs, I 
mean those who have been found 
responsible for carrying persons in the crew 
compartment. Whether it is the Railway 
Protection Force or the G.R.P., veiy strong 
action is always taken. But the difficulty is 
not about our desire to take action or our 
capacity to take such act:on. The difficulty 
is in the matter of detection of these lapses. 
But I can assure the hon. Member that, 
wherever such cases are discovered, very 
strong and stringent action is taken. 

There   are   two   small  points  about which 
I would like to make a  brief mention before 
I conclude.   A number of  hon.   Members   
have   again   raided the question of 
punctuality of trains. I tlvnk punctuality has 
improved to a certain extent, particularly in 
certain Railway.  I will  not name these, (but 
there are hon. Members in this House who 
come from different regions and they  know.    
I  cannot,  however,   say that  it has  
uniformly improved,  and the parts of the 
Railway system where punctuality has not 
improved, are receiving pointed attention, 
and we will see if we cannot improve 
matters still further.   I am a great believer in 
this, that passenger trains should run punc-
tually  and that there  is  no     falling from 
that standard.   Where there is a 

 [   ] Hindi transliteration. 

failure, I have no defence. My endeavour will 
be to see that these cases of falling off from 
the right standard are as few as I can make 
them. 

On the question of accidents, I have little to 
add to what 1 said 0n the last occasion. We are 
grateful to Pandit Hriday Nath Kunzru and his 
Committee for the great deal of the thought 
given in producing their report. The 
preliminary report has been examined by the 
Railway Board, and we have already taken 
action in broadly accepting the 
recommendations. Orders have either already 
issued, or are in the process of being issued, to 
implement the acceptance of the various 
recommendations. It is hoped that these will 
help the Railways in eliminating accidents to a 
great extent. It is hardly necessary for me to 
say that ling upsets the Railway Adminis-
tration more than these unfortunate accidents 
and it will be our constant endeavour to make 
railway travel increasingly safe. 

With these words, Madam, I think the hon. 
Members who have given such detailed a 
consideration to all the various aspects of 
railway working and I am sure that the 
Railway Board and the Railway 
Administration will be greatly benefited by 
the observations of hon. Members. 

SHRI N. M. LINGAM: What about the  
general  slowing  down  of  speed? 

SARDAR SWARAN SINGH: About that, I 
may say that the policy is that the speed 
should not be slowed down. If slowing has 
had to be resorted to in certain cases, it was on 
account of certain engineering works or the 
like that were undertaken in certain sections. 
Unfortunately, it was the result also of inferior 
grade coal being used, as the better quality 
coal has to be switched over to the steel 
plants. But the position is constantly under 
review, and at the time of any new time-table 
that may toe framed, this factor will be kept in 
view. 

SHRI BHUPESH GUPTA: Madam, on 
another occasion I brought to the notice of the 
hon. Minister that      on 
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certain Railways union workers had been 
arrested under the Defence of India Rules 
and I charged those who were responsible 
for the arrests and said that they were doing 
so in order to break the union or to weaken 
the union. May I know whether such 
matters are brought to the notice of the 
Railway Minister because here unions are 
concerned and so it involves industrial 
relations. Recently on the eastern parts of 
the Railways, on the Eastern Railway and 
South Eastern Railway, such arrests have 
taken place and I would like to know if the 
papers come to the hon. Minister. Mr. 
Nambiar, as you may know, is on the 
Railway Union and is a Member of 
Parliament also, and he is under detention. 
So I want to know whether such matters 
come to the hon. Minister for his reflection. 

SARDAR  SWARAN  SINGH:       With 
regard to the     individual     case, Mr. 
Nambiar is a Member of Parliament, and 
who am I to comment upon what he has 
done or what are the circumstances which 
have resulted in the unfortunate  position  
where  the  Executive had to take this 
unpleasant action against him?   I do not 
comment upon the merits of that case.   But 
as far the general charge which the hon.   
Member has been pleased to level, I would 
say that the Government is very much 
interested  in    keeping    the    Unions happy 
and satisfied and our policy is not to break 
them.    We    would    not recognise them, if 
we had the object of breaking them.   
Therefore, it pains me personally if any 
office-bearer of a union finds himself on the    
wrong side    of    the    law    and    
therefore, suffers     any    consequences    
thereof. But so far as the Government policy 
is    concerned,    it    is    incorrect     to 
suggest, or even to insinuate, that action is 
taken to break any union. That, I think, is a 
charge which is not fair, and I repudiate that     
with all    the strength  I  can command. 

SHRI BHUPESH GUPTA: But my 
question is this—whether papers are 
placed before you. I am not asking for my 
satisfaction at the moment.   I 

know that on the Eastern Railway some 
people have been arrested, persons who are 
union functionaries and they have bejn 
arrested under the Defence of India Rules. So 
I want to know whether papers connected 
with these arrests have been sent to you for 
you to see as the head of the Railway 
Administration whether these people have 
been arrested rightly or wrongly. 

SARDAR SWARAN SINGH; Normally, 
Madam, if any action is taken for railway 
activity, I would know, whether the papers 
immediately come to me, or whether the 
matter is reported later. But if in the case of a 
person, even though connected with a railway 
union or a railway employee, some action is 
taken against him under the law of the land, 
then it is a matter which is not a railway 
matter, although in the process the railways 
may also be indirectly affected, whatever may 
be the effect. But I do not think that it is usual 
or customary to divulge the internal processes 
that are carried through in the Government 
before coming to a conclusion or decision in 
any particular matter or case. 

THE    DEPUTY CHAIRMAN:     Tha 
question is: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of India for the 
service of the financial year 1963-64 for the 
purposes of Railways, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. There are no amendments. 

Clauses 2 and 3, and the Schedule were 
added to the Bill. 
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Clause 1, the Enacting Formula and the 

Title were added to the Bill. 

SARDAR SWARAN SINGH: Madam, I 
beg to move: 

"That the Bill be  returned." 

The question was proposed, 

SHRI BHUPESH GUPTA: Madam, I 
would like to say a few words. It was not my 
intention to participate in the debate but the 
reply that the hon. Minister gave compels me 
to avail of this opportunity, in the third 
reading, to draw the attention of the 
Administration to certain matters connected 
with the persecution of the members of the 
Railway Unions whether they are recognised 
or not, I am not concerned with for the 
moment. The hon. Minister himself has said, 
who is he to say, when a Member of 
Parliament, a railway workers' leader is in 
prison, in detention without trial; Mr. 
Nambiar I have in mind, leader of the 
railway-men in the South. Now, he was 
arrested when he was here engaged in 
activities in Parliament, when Parliament 
was in session. 

THE DEPUTY CHAIRMAN: How is this 
relevant? 

SHRI BHUPESH GUPTA: It is absolutely 
relevant. I am coming to it. It has 
repercussions on the railway workers and 
hence on industrial relations in the Railways. 
He was taken from here and he has been 
detained. He was collecting money here for 
the Defence Fund and he himself gave his 
contribution, as I pointed out, and he has 
been collecting from other sources. Even in 
jail he has been seeing to it that the rail-
waymen fulfil their responsibility with 
regard to the Fund. Is it proper. Madam 
Deputy Chairman, that such a man should be 
arrested and detained? It is better that the 
hon. Minister intervenes in the situation and 
finds out exactly   .   .   . 

SHRI M. RUTHNASWAMY: On a point 
of information, Madam Deputy Chairman, 
may  I  ask  whether there 

people are arrested as citizens or as 
railwaymen? 

SHRI BHUPESH GUPTA: Well, they do 
not cease to be citizens because they are 
railwaymen. Every railwayman is a citizen, 
not necessarily every citizen is a railway man. 

 

SHRI BHUPESH GUPTA: I am not 
concerned with by which Ministry this has to 
be dealt with. 

THE DEPUTY CHAIRMAN: You have 
been talking of one person, Mr. Nambiar, 
who is a Member of Parliament. 

SHRI BHUPESH GUPTA: Yes, and a 
leader of railwaymen. 

THE DEPUTY CHAIRMAN: How is that 
relevant? He is a leader of railwaymen, not a 
railwayman. 

SHRI BHUPESH GUPTA: Naturally, 
Madam, when a leader is arrested, there are 
repercussions on the workers and that affects 
industrial relations. Naturally, Madam, we 
have not accepted the situation that a union 
leader must necessarily be an employee or a 
worker of that particular line of industry. That 
is not the law of the land. Others, who may 
not be industrial workers, outsiders can also 
be leaders. That is the position. We had here 
some Congressmen who were leaders. 

THE DEPUTY CHAIRMAN: What is your 
point? What is the clarification that you 
want? 

SHRI BHUPESH GUPTA: I am saying this 
only because you raised the point. It is not 
necessary to explain the obvious. Strangely 
enough, a question was asked, how does the 
union come in?   He is a union leader 
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but he is certainly a citizen also. We do not 
have denizens as leaders in our country. It has 
very serious repercussions on the workers. 
The workers are very unhappy and they are 
resentful. They feel that they have been 
unfairly treated in this matter in the arrest of 
Mr. Nambiar and, therefore, I say that when 
such matters come up which affect the 
workers, it is the task of the Railway Minister 
to go \nto it, take it up with the appropriate 
Ministry or authority responsible and do the 
needful. I am dealing with the Government 
here. The hon. Minister is also part of the 
Government and when he talks of the exe-
cutive, he must remember that he is also part 
of that executive and that is why I say that 
such things should be taken up. Similarly, 
recently we found that two railwaymen, union 
people, in the Calcutta region, my part of the 
country, were arrested under the Defence of 
India Rules, suddenly taken away. Naturally, 
this action has a very bad effect on the 
workers and the workers feel that. The Union 
leaders have been seeing to it that the workers 
put in more so far as National Defence was 
concerned, so far as extra time was concerned 
but then the workers find that the leaders are 
being taken away when they are not doing 
anything not even remotely prejudicial to the 
Defence efforts. People are being whisked 
away. 

THE DEPUTY CHAIRMAN: I think you 
have made yourself perfectly clear.    Please 
wind up. 

SHRI BHUPESH GUPTA: Time is there. 

THE DEPUTY CHAIRMAN: Take a 
minute more and please finish. 

SHRI BHUPESH GUPTA: I will not wind 
up because   .   .   . 

THE DEPUTY CHAIRMAN: Then I shall 
have to   ... 

SHRI BHUPESH GUPTA: You will 
continue  the  debate tomorrow. 

THE DEPUTY CHAIRMAN: It can-4 not be 
continued because there is no relevance. 

SHRI BHUPESH GUPTA: Then I shall 
come to other points. I can speak about 
railway amenities and so on. 

THE DEPUTY CHAIRMAN: But you are 
not speaking on this. 

SHRI BHUPESH GUPTA: I will speak on   
...   . 

THE DEPUTY CHAIRMAN: I think the 
Minister has replied and clarified the position 
about those who have been arrested. I will 
give you a minute to wind up. 

SHRI BHUPESH GUPTA: This is not how 
it is done. I do not beg for time. Then I will 
deal with other subjects. I will come to 
surcharge, third class fares, compartments, 
line, mileage and various other things, a 
general discussion. Would you like that? 

THE DEPUTY CHAIRMAN: Please come 
to the point. 

SHRI BHUPESH GUPTA: You must know 
that I know the trick of the trade. If you ask 
me to finish, then I shall deal with the third 
class passengers and* I shall go on till the 
time is over. What I was saying was that I 
strongly protest against the action of the 
Government and also the failure of the 
Railway Minister to intervene. It is his task to 
sea that the railwaymen and the leaders of 
railwaymen are not thus persecuted and it is 
his task to intervene in order to find out 
whether there is any substantial case against 
such people or not. They are not tried before 
the court of law and all I am demanding is that 
the Railway Minister should look into the 
papers himself. I say this thing because I have 
some faith in the hon. Minister, his sense of 
justice and he would be interested, I believe, 
in maintaining good industrial relations in the 
Railways and hence I think he should  kindly  
look  into  this  matter. 



3325 Appropriation (Raitarays)   [RAJYASABHA]       No. 2 Bill, 1963 3326 

[Shri Bhupesh Gupta.] This is all that I am 
saying and over that I had many interruptions 
for nothing. I certainly can ask the hon. 
Minister, who is the head of the Kail-ways, to 
look into the matters which concern industrial 
relations and the Union leaders. I am not 
talking about general arrests and so on. I gave 
a concrete case and I can give other concrete 
cases. I hope the hon. Minister, in future at 
least, will personally look into these matters 
and e up with such authorities as he considers 
proper. 

SHRI SHEEL BHADRA YAJEE (Bihar):   
One minute, Madam. 

THE DEPUTY CHAIRMAN: No, the 
Minister will reply. 

SARDAR SWARAN SINGH: The reply, 
Madam, is quite simple. If the suggestion is 
that any action taken against the railway 
employees, about which the hon. Member 
made a reference, was against a Union leader 
who does not happen himself to be a railway 
employee, for any Union activities, that is not 
correct. The essence in the argument is that, 
whatever any action is taken against any 
railwayman or any Union leader, even as a 
citizen, then the Railway Min-ster, howsoever 
strongly he might feel about the repercussions 
or the effect of that upon the working of the 
railways, still has to accept the position that 
there is such a thing as equality in the eyes of 
law; a Union leader or a railway employee 
who transgresses any law, has to face the 
consequences. 

SHRI BHUPESH GUPTA: Without trial. 

SARDAR SWARAN SINGH: Whether I like 
it or not   .   . 

SHRI BHUPESH GUPTA: They are 
detained without trial. 

SARDAR SWARAN SINGH: Action has 
been taken under a law, under which persons 
can be detained without trial, and therefore 
this is perfectly legal and valid action; if there 
are any remedies, they are not with the 
Railway Minister, but with the courts of law 
and with the tribunals. 

SHRI BHUPESH GUPTA: We cannot go to 
courts. 

SARDAR SWARAN SINGH: Even with all 
the sympathies that I may have as a Railway 
Minister, when any action i= taken against 
railway employees, it does not give the 
Railway Minister any pleasure because when 
any action is taken against a railway 
employee, at any rate the Railway 
Administration is deprived of his services. 

But it is for the railway employee also to 
conduct himself in such a way that he does 
not compel the Administration to take action 
according to law, because the law has to 
prevail. That is the simple reply. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be returned." The 

motion was adopted. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
twenty minutes past five of the 
clock till eleven of the clock on 
Tuesday, the 19th March 1963. 
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